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forT S Uy T dld WAt A (Wfhar &1 fafee) ififW, 1985 (SR uewr erfdfem
T 23, 9 1985) IrRIEfAT far T B

IR U A6 AT AN, TINRNT §RT Harferd wRietsil o 1fdd geiaads, Jfefa,

et vd UraAIgde HaTe dRM @ S4avd ¥ WA vy ARl v orgeiHel gRT YEdgdd
03 Ue—UF 9C & WM W 04 Te—UF AT TIR H_A a1 A~ Geomerdl & 01 7999 & I
W 02 JT-UF ¥T Jfod HE b ol SUGY FRA 7] garad M BT ORI 10 BT AT PR
@1 fafreer fbar |

156 RPH (rajya lok sewa ayog) 2025 Data le



IR TSI STATEIRYT ToIC, 26 3, 2025 3
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PHRIATE! ALAH off, 31 AU §RT &Tid 3 S[A, 2025 I IR U I A @l AN (Afhar
BT fAfrgae) (M) ATy, 2025 (STR TR JALATY AT 5 A9 2025) Uenfid far 72|

g fadge yatad srareer o ufoRenfid o= & forg qrvenfiq fasar smar 2|
ARfT afacaTer
qe 74 |

SR oW i Odr I (ufshar &1 fafrwe) (Wenus) fasae, 2025 © wsg 9 fo<ha
|AMUA-UA |

SR U AlG Har EART (Gfshar &1 fafe) ifSfgs, 1985 (So Yo SR w23
T 1985) @I €RT 10 BT SUIRIA—1, 3, 4 UG 5 & AL &7 IR 2|
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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 204/XC-S-1-25- 19S/2025
Dated Lucknow, August 26,2025

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Rajya Lok Seva
Ayog (Prakriya Ka viniyaman) (Sanshodhan) Vidheyak, 2025" introduced in the Uttar Pradesh Legislative
Assembly on August 13, 2025.

THE UTTAR PRADESH STATE PUBLIC SERVICE COMMISSION (REGULATION OF
PROCEDURE) (AMENDMENT) BILL, 2025

A
BILL

to amend the Uttar Pradesh State Public Service Commission (Regulation of
Procedure) Act, 1985.

IT Is HEREBY enacted in the Seventy-sixth Year of the Republic of India as follows:-

Short title and 1. (I)This Act may be called the Uttar Pradesh State Public Service

commencement
Commission (Regulation of Procedure) (Amendment) Act, 2025.
(2) It shall be deemed to have come into force with effect from the 3™ day of
June, 2025.
Amendment of 2. For Section 10 of the Uttar Pradesh State Public Service Commission
Section 10 of . . . .
UP. Act no. 23 (Regulation of Procedure) Act, 1985, the following section shall be substituted,
of 1985 namely:-

““10.(1) Every question paper shall be set by four different paper setters,
who shall not belong to the same place.

(2) Sealed question papers received from paper setters shall be kept in the
custody of the Controller of Examinations.

(3) The sealed envelopes, containing question papers received from the four
paper setters, shall be handed over to the concerned Moderators against a receipt.

(4) The Moderators shall moderate all the four question papers, place them
in separate covers under their seal, without making any mark of identification on the
cover and hand them over to the Controller of Examinations or his nominee against a
receipt.

(5) The Controller of Examinations shall choose any two of the moderated
question papers of a subject without opening the sealed covers and send it as such to
two different Press, which shall be responsible for printing the question papers
including the proof-reading, and for preparing packets of question papers in different
Colours/Confidential Code for all examination centers under its seal, in accordance
with information furnished by the Controller of Examinations.

(6) The press shall be responsible for maintaining the secrecy of the
question papers, and the Controller of Examinations shall issue necessary directions
and take necessary precautions to ensure such secrecy. >’
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Rep_eal and 3. (1) The Uttar Pradesh State Public Service Commission U:P. Ordinance
Saving . . . no. 5 of 2025
(Regulation of Procedure) (Amendment) Ordinance, 2025 is hereby

repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh State Public Service Commission (Regulation of Procedure) Act, 1985 (U.P
Act no. 23 of 1985) has been enacted to provide for certain matters relating to the procedure of the State
Public Service Commission and the conduct of the Business.

In order to conduct the examinations conducted by The Uttar Pradesh Public Service
Commission, Prayagraj more efficiently, error-free, fairly and with quality, it was decided to amend
Section 10 of the aforesaid Act to provide for preparation of 04 question paper sets instead of 03 question
paper sets by reputed subject experts and moderators with accuracy and for printing two sets of question
papers instead of 01 question paper from different printing press.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh State Public Service Commission (Regulation of
Procedure) (Amendment) Ordinance, 2025 (U.P Ordinance no.5 of 2025) was promulgated by the
Governor on June 3, 2025.

This Bill is introduced to replace the aforesaid Ordinance.

YOGI ADITYANATH
Mukhya Mantri.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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